HIGH COURT OF JAMMU AND KASHMIR

( Office of the Registrar General at Jammu )
S 3k %k

The All Principa‘l District & Session Judges,
State of J&K

Nd: | QD(?'%S-— 9/2/%?”0/* 23 - >t

Subject :- Lok Sabha Starred Question Diary No.5961 to be answered on
03.03.2016 regardmg Cases against senior citizens and
Children

Sir,

Kindly find enclosed letter dt:-- 25" February, 2016 received
from the Under Secretary to the Government of India, Ministry of Law and
lustice, Department of Justice, New Delhi with the request to furnish requisite
information which 'pertains to your Court and the Courts Subordinate to you
(Entire District) . The requisite information be sent to this Registry on dr before
2nd of March, 2016, by e.mail hcjmu-jk@ nic.in or by tele. Fax NO. 0191 -
2539896 so as to enable us to send a consblidated -informatibn to the

~ concerned authority .

Encl: - one Leaf

uty gi rar

f

vo- L0 817k ov_D/=03 - 20/

Copy forwarded to the Incharge N | C, High Court Wing, Jammu for uploading

on High Court web site . ///
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HIGH COURT OF JAMMU AND KASHMIR AT SRINAGAR

Fokok ke K
To
The Registrar Judicial,
High Court of J&K at
Jammu/Srinagar.
No.:- \® O 66 - 61 \g‘\ I ~ Dated: S\~ 0% - ~olfh

Sub:- Provisionally Admitted Question for the Lok Sabha Diary No. 11007 for
reply on 11-08-2016 regarding ‘Cases Pending due to Stay Order’.

~ Sir/Madam,

You are directed to furnish the information regarding the number of court cases
pending due to stay ordexsfrom Supreme Court and High Courts for more than two
yeurs in the High Court wmg | |

As the Informatlon is urgently required for its onwards transmission to the
concerned quarter, so it should reach this Registry on or before 06-09-2016

positively through Tele-FAX No. 0194-2536639,

No: \%0 ‘8/3*9 /$ts. Dated: *331 ~03 - 'lo\G
Copy to:-
g /,, - Incharge NIC for uploadmg the same on the J&K High Court Website.

Matter may be treated as Most Urgent.

Yours faithfully’

ou)

Reglstrar Generala\ - ]’L
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s,.L' o HIGH COURT OF JAMMU AND KASHMIR AT SRINAGAR -
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To

The Principal Distt. & Sessions Judge,
All Districts of J&K State.

No.: W\Q\S u%/&k)  patea: 0\ o g 4

Sub:- Provisionally Admitted Question for the Lok Sabha Diary No. 11007 for
reply on 11-08-2016 regarding ‘Cases Pending due to Stay Order’,

Sir/Madam,

You are dxrected to furnish the 1nf01manon regarding the number of court cases
pending due to stay order from Supreme Court and ngh courts for more than wo

~ years in the District.

As the Information is urgently reqhired for its onwards tranémissioﬁ to the
concerned quarter, so it should reach this Registfy on or before 06-09-2016
positively through Tele-FAX No. 0194-2536639. | |

Matter may be treated as Most Urgent.

- Yours faithfully’

(AKKoul) «5)"6)”

Registrar General

MS& Dated Cﬁ\hq Salg

: Copy to:- '
o - ' Incharge NIC f01 uploadmg the same on the J&K High Court Website.
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HIGH COURT OF JAMMU AND KASHMIR AT SRINAGAR

Frodhdr ke

[REMINDER~T |

To

The Principal District & Sessions Judge, .
Bandipora/ Baramulla/ Budgam/
Jammu/ Leh / Poonch / Pulwama/
- Rajouri/ Samba / Srmagar

1Q'7——'7(‘ E/B —~/Sts.  Dated. G'\"OT*'BJ k

- Sub:-Rajya Sabha Starred/Unstarred Question Diary No. U528 to be
answered on 04-03-2016 regarding slow pace Fast Track Courts.

Sir,

In reference to this Régistry’s Letter No. 40772-94/Sts.
Dated 01-03-2016 and Reminder-I No. 6367-82/Sts Dated 19-05-
2016 regarding the subject mted above that the I'eql.IlSlte information
is still awaited from your side despite lapse of more than Flve

months. |
in this connection, you are once again requested to provide the
requisite information to this Registry‘ at the earliest. S0, that we

may able to transmit the same to the concern quarter as desired.
The matter may be treated as Most Urgent.

Yours faithfully’

A

| . Nissar Ahmad Malik )
Deputy Registrar .
No. \%’)ﬁ 6 /5*’5 ISts. Datcd Js./,-‘} o lg ﬁ%ﬁ/\\‘\
Copy to :- o

~Incharge NIC for uploadmg the same on the ngh Court official
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HIGH COURT OF JAMMU AND KASHMIR AT SRINAGAR

dedededr ok ok

[REMINDER - 11 |

To

The AddL. District Judge (Fast Track Court)
Pulwama.

No. l30{1 — /St Dated. A ~0 H~1, )«

Subject: -Ra_]ya Sabha Unstarred Questlon No. 745 for 29- 04 2016 Fast
Track Courts.

Sir, .

| In reférence to this Registry’s Letter No. 3581-88/Sts.
Dated 27-04-2016 and Reminder-I No. 6400-2/Sts. Dated 19-05-
2016 ré‘garding the subject‘ cited above that the requisite information
is still aWéited from your side despite lapse of more than FOUR

months.
In this connection, you are once again requested to provide the
said information to this Registry at the earliest. So, that we may

able to transmit the same-to the concern quarter as desired.

The matter may be treated as Most Urgent.

Yours faithfully’

Nissar Ahmad Malik )
| A Q . Deputy eglstrar
No. la L —  Sts. Dated Gt-!&-ZOL L/"‘!q
Copy to:- P

Incharge NIC for uploading the same on the High Court officia websne

Deputy nglstrar
4> k 'vw, ~
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HIGH COURT OF JAMMU AND KASHMIR AT SRINAGAR

g e dede e R

[ REMINDER |

To

The Principal District & Sessions Judge, |
Pulwama/ Reasi and Samba.

R 3'6‘%*7/ «—Sts. - Dated. 0/"\%~ sl A

Sub:-Furnishing data regarding pendency of cases relating to Family
- Court matters both in the Sub-ordinate Judiciary and High Court.

Sir, ,
. In reference to this Reglstry $ Letter No. 10217 38/Sts.
Dated 27-05-2016 and Reminder-1 No. 11046-55/Sts. Dated 02-06-
2016 regardmg the subject cited above that the requisite mformatmn .
is still awaited from your side despite lapse of more than Three
months. | |

In thlS connection, you are once again requested to
prowde the said mformatlon to this Reglstry at the earliest. So, that |

we may able to transmit the same to the concern quarter as

desired.

The matter may be treated as Most Urgent.

" Yours fait fully’

( Nissar Ahma lik y

| eputy Re strar o
No. I Q 'l?'b /Z""" /Sts. Dated |
Cop o :- ‘?\

Y
Incharge NIC for uploadmg the same on the ngh Court ofﬁmal ebsxte

Deputy I\?ig{:strar )
2 /‘T/‘i q\ i
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HIGH COURT OF JAMMU AND KASHMIR AT SRINAGAR /
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| REMINDER -1 |

To

The Principal District & Sessions Judge,

Anantnag / Bandipora / Baramulla / Jammu / :
Kathua / Kulgam /Leh / Poonch / Pulwama / Rajouri /
Samba / Shoplan / Srinagar and Udhampur.

',Nol.: [8 Q.:SZ*éb‘f/Sts. Dated c}j M= _\,L

Subject:- Lok .'Sa-bha Starred nbuestidn Diary No. 5961 to be answered on .
' 03-03-2016 regarding Cases against senior citizens and Children.

Sir, o .

In reference to this Registry’s Letter No. 40795-817/Sts.
Dated 01-03-2016 regarding the subject cited above that the
requisite information is stlll awatted from your 51de despite lapse of
more than Five month’s per1od

In this connectlon you are once agaln requested to
provide the said mformatlon to this Registry at the earliest. So, that :

we may able to transmit the same to the concerned quarter as .

desiréd.

. The matter may be treated as Most Urgent.

You:Zjhfully’ |
~——pn”’

Nissar Ahmad Malik )
Deputy Registrar

{8')—66 st Dated: & )= S

Copy to :-
Incha.rge NIC for uploadmg the same on the High Court official website.

puty Re istrar
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HIGH COURT OF JAMMU AND KASHMIR AT SRINAGAl

v e e ok

[REMINDER — 1V °

To

The Principal District & Sessions Judge,
Bandipora / Poonch / Pulwama and Rajouri.

. 98 ')—l{ G'“S—df/Sts - Dated: O/r 9. 2-1?,6

Sub -Estabhshment of Commerclal Courts.

Sir, .
In reference to this Registry’s Letter No. 43342-66/Sts.

' Dated 31-03-2016 Reminder-1 No. 266-81/Sts. Dated 05-03-2016
Reminder-Il No. 6357-65/Sts. Dated 19-05-2016 & Reminder-1II
No. 11036-42/Sts. Dated 02-06-2016 regarding the subject cited
.abovg that the requisite information is stiﬂl awaited from your side

despite lapse of more than FIVE months.
In this connection, you are once again requested to provide the
said information to this Registry at the earliest. So, that we may

able to transmit the same to the concern quarter as desired..

The matter may be treated as Most Urgent.

Yours f ithfully’

/

- - N | | issar Ahmad Mali
| o o . Deputy Registrar -~
[Q')/g // /Sts. Dated: ‘C/r- 9~y GM 2

Copy to :-
Incharge NIC for uploading the same on the High Court official w; sxte

epu 1strar




A HIGH COURT OF JAMMU AND KASHMIR AT SRINAGAR.

I To

- The Principal District & Sessions Judge,

‘ . Anantnag/ Bandipora /Baramulia/Bhaderwah(Doda)/
Budgam/ Ganderbal/Jammu/Kathua/Kargil/Kishtwar/
Kulgam/Kupwara/Leh/Poonch/Pulwama/Rajouri/ :

. Ramban/Reasi/Samba/ShopianlSrinagar and Udhampur.

8 ZQ_Q f{'ilg& Dated 0/»— 7,%}&

Sub:- Lok Sabha Questlon Diary No. 1869 dated 21-07-2016 regarding ‘Pendmg Court

Cases and shortage of Judges — collecting of information” from all High Courts—
Regarding. _

Sir,

You are directed to furnish the below mentioned information / data regardmg the

subject cited above on the below mention prescribed performa.

Date and detalls of oldest case pending as on date in the .
: District Total
- Civil Cases ‘ T . Criminal Cases ] g :

As the information is urgently required for its onwards transmission to the- Ministry
" of Law and Justice, Government of India New Delhi.
Therefore, you are directed to fur‘nish the requisite consolidated information of your

District within Two days posatwely to this Reglstry through return E-mail or Tele—Fax No
0194-2506639.

Matter may be treated as Most Urgent. _
' - Yours faithfully,

| | | | ‘ W
R o, / QDQ 4'/5/%5 batod _a. eglstrar General =~ %, O [6

Copy to:- C .
Incharge NIC for uploading the sa ie High Court Website.




HIGH COURT OF JAMMU AND KASHMIR AT SRINAGAR

e de e dede de e

‘To

The Priﬁcipal Distt. & Sessiohs Judge,
All Districts of J&K State.

lNo.':- \&0%3 —15 bl&"r&. - Dated: ] = Qg- 2e )L

-Sub:-."lmple,melitation of résolution adopted in the Chief Justice Conference, 2016.

SirfMad_am, :

“You are directed to furnish the information (Court wise) about the pendency
and nature of cases relatmg to family Courts subjudice in your DiStI'ICt
As the Inforrnatlon 18 urgently required for its onwards transmission to the

concerned quarter, so it ' should reach  this .Reglstry on or before 06-09-2016
. positively through Tele-FAX No, 0194-2536639.

Matter may be treated as Most Urgent

Yours faithfully’

Reglstrar General Q. ‘-6,

No: \a 3 é.(, ;1 Sy /,sw— Dated: Q\ Lm% Ry

Copy to:- .
Incharge NIC for uploadlng the same on the J&K ngh Court Web31te

H1.0%6 -




HIGH COURT OF JAMMU AND KASHMIR AT SRINAGAR
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[ REMINDER- IV |

" To

The Principal District & Sessions Judge,
Bandipora / Poonch / Pulwama and Rajouri.

: QB ')_({GHSaIA}/Sts | .‘ Dated: O/r q- zﬂ__zé

Sub -Establlshment of Commercnal Courts

Sir, , ,
In reference to this Reglstry s Letter No. 43342-66/Sts.
Dated 31-03- 2016 Reminder-I No. 266-81/Sts. Dated 05-03-2016
Remmder-H No. 6357-65/Sts. Dated 19-05-2016 & Remlnder-III
- No. 11036-42/Sts.l Dated 02-06-2016 regarding the subject cited
above that the requisite information is- stili aWaited from your,eide

desplte lapse of more than FIVE months
in this connection; you are once again requested to provnde the
said information to this Registry at the earliest. So, that we may

able to transmit the same to the concern quarter as desired.

The matter may be treated as Most U'rge'n

iZih/fu”y

- ‘ . S issar Ahmad Malik ) ‘
‘ - : ‘ Deputy Re%”'/
No. ‘g')/g [ /Sts. Dated: G/-— 92 Ly - j ‘\

Copy to - |

- Incharge NIC for uploadmg the same on the ngh Court ofﬁ%site/

eputy lstrar




